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al Act 1994 relating to Service Tax
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL -
PRINCIPAL BENCH, NEW DELHI
COURT NO.II

ST/Stay 1831/2008,ST/Appeal No.577/2008-Cus(Br)

(Arising out of order in original No.3/Comm/LKO/CX/08 dated
- 30.4.08 passed by the Commissioner of Central Excise, Lucknow)

| - M/s Punjab National Bank Appellant
o Vs |
- 'CCE, Lucknow Respondent
1 . - Appeared for Appellant :‘Shri A.K. Batra, C.A. '
‘Appeared for Respondent . : Shri Vijay Kumar, SDR

Coram: Hon’ble Mr.D.N. Panda, Judicial Member
Hon’ble Mr. Rakesh Kumar, Technical Member

| ' Date of Heéring: 10.2.09
. Qmj Order No. 37/ S ‘Oﬁ /2009

| ~ Per D.N;. Panda: e S7}('/@{‘53 '

| This is a Public Sector Undertaki'ng which has suffered
penalty in terms of order dated 13.4.2008. Shri A.K. Batra,
Alearnéd Authorized Representative submits that the confusion of

law is the only cause for levy of penalty which is patently clear

‘ | ' from the resolution of the Committee on Disputes While permitting
filing of the appeal. He draws our attention to argue that in similér

. suéh case, the Tribunal has already passed order in favour éf

. S X
appellant in Final Order No. ST/11-12/2009-CU(DB) dated
17.12.2008. That is in the case of Punjab Nationél ]3ank Vs.fCCE
Chéndigarh. Therefore, he prays that pre-deposit may not be

insisted upon during the pendency of the appeal.
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2 ST/S 1831/08, ST/A No.577/08-Cus(Br)

¥

2. The learned DR does not oppose the above positign.‘l He
R
supports the order of the authority below. L :
1' !
3. Heard both the sides. We appreuate the dlfﬂculty of' banklng

. public sector which has been heard by Committee on Dlsputes and

~ that levy of penalty -~ was under confusion. ConSIderlng the

reasonable cause, this Tribunal has already granted relief to the
same appellant in ‘the afO(SSald order placed by the learned
Authorized Representative, we waive the pre-deposit of penalty
and allow the appeal of the appellant. .

(Order dictated and pronounced in the open Court).

(D.N. Panda)
Judicial Member

(Rakesh Kumar)
Technical Member
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